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1. .Vhether importers of local papers may be
allov.-ea to see the Judgement?

2. To be referred to the Reporter or not?

•
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J.y2.^EMSWT
U.S. Sfl-/hoT^va ::r,..aL£

•V
••'hen the case ras taken today for final tearing, none

was pr,sent on either side. ,Ve, therefore, perused the
records to deliver this judgement

2. The applicant applied for voluntary retirement vide
his application dated 6.4.1987 on domestic grounis.
Subsequently, vide application dated 21.5.1987, he sought
Withdrawal of the sa»<. This is re jected vide the impugned
letter dated 3.8.1537. The applicant has approached the
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Tribunal seeking the folloy^'ing reliefs :—

A) command the responden s to allov the applicant
to resume duty as if he was not compulsory retired

and make direction to reinstate him with full

back wages and continuity of service alongwith

other benefits;

B) set aside the impugned order dated 3.8.1987 and

direct the respondents, their officials and

agents to allov; the applicant to withdraw the

application of voluntary retirement dated 6.4.1987

v.'ithout having any adverse effect against the

applicant and v.dthout damaging tte continuit) of

his service.

3. Hariiar the applicant sought voluntary retirement

on medical grounds. This was rejected on 1.4.1987. Admittedly,
for seekini voluntary retirement, three months' notice is

required to be given. Therefore, v.hen on 6.4.1987, after

seeuing interview of the administrative authority, he moved
anothe application for voluntary retirement on do.-nestic

grounds, ^jhe retirement woul : normally have taken effect from

6.7.1987. Before the said application could be accepted,
he moN^d an application on 21.5^.1987 for its withdrawal or in
the alternative, for giving a job to his son. He was

called to meet the concerned officer and vide letter

dated 3.8.1987, his application for withdrawal of the

request of voluntary retirement v;as rejected.

4. The applicant had a right to withdraw the application
befora any decision on the same could have bee . ta ;en, and he
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having uithdraun the- same,, the respondents could not

have rejected the said application. In this connection

reference may be made to the case of Dai Ram Us. Union

of India-AIR 1954 3C 534 and Raj Kumar Us. Union of India-

AIR 1969 3C 180.

5. In this \/ieu), the rejection of the uithdraual application

uas yithout authority of iau and consequently this OA

deserves to be alloued. Hence, the order dated 3.8.1987

is hereby set aside and the applicant is directed to be

reinstated. The interuening period shall be treated as

service for all purposes except for back wages. There
1

will be no orders as to costs.

(N.U. KRISHWAN)
I^IEIIBER (A).

(U.C. SRIl/ASTAUA)
UICE CHA.IRnAM(3)


